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¢ title and corpmancement—(1) Thes2
Isions may be called the All India Ccuncll
for T:chnical Education (Constitution and Func-
tions of Regional Commiiitecs) Reguiations, 1995.

(2. Thev shall come into force on the date
of th:2ir publication in the Ofiicial Gazatte.

7. Definitions.—In these regulations, unless the
conteyt otherwise requires,—

fa) “YAct” means the All Indua Council for

-3r5 I 3x AT T E | oo . 2 Z £
iR v SRR Technical Education Act, 1987 (52 ot
LR PACEI I GAN 1987): —
(2‘ fayae=s =i q(;ﬂf{.’f:‘;]a?;rij:j g wia- th) “Council” means the All Ind:a Council
g ,."_:,._;I;__ tor  Technical Education established
oA e : under section 3;
) LRI (¢) “Regional Committee” means a Regio-
) T HE FAT, nal Conunittee  established under sub-
. P section (1). or sub-section (2) of sec-
) wimfaEl 3 §@r A fz[7H1 T, tion 14 :
L L
(%) @& g8 FTh A frar FEFA o (d) “ssction” means a section of the Act.
75T A F TEAT, ” _— . )
EREIIE 3. Constitution of Regional Committee.—(1)

afufy a1 & afw & frps

A Regional Committee established 1n pursuance
of sub-section (1), or under sub-section (2). of

2 E ot (5T A SAia E G . :
;.l . )2 @ F section 14 of the Act shall consist cf the follow-
Fa A wgEar) e ing members, namely:—

(a) Chairman to be nominated by the Chair-
man of the All India Council for Tech-

nical Education;

four members to b2 nominated by the
Chairman of the Al India Council  for
Technical Education from amongst the
Directors' Principals of rccognised Insti-
sutions of Technical Education i.e. Indian
Institute of Technclogzy, Regional En-
aineering Colleges, Technical Teachers
Training Institutes. Engineering Colle-
ges, Polvtechnics, i the region:

,..
r
-

(c) four eminent persons in the field of n-
‘dustry, labour. commerce and Profes-
sional representatives froin Pharmacy
Council of India, Council of Architec-
ture, Confederation of Indian Industries

Fonig Al and Professional Societies to be nomnli-

A nated by Chairman, All Tndia Council

for Technical Education;

one member representing the Board of

w5 s [94] (d) nber. 2 .
o . Apprenticeship Training, to be nominat-
F .37, AT, FIEARER ed by that Board; o
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(f) onz Vice-Chancellor or his nominee (not
below the level of Dean Principai) of the
UniversityiDeenizd - University  dealing
with Technical  Educatina (by rotation
in alphadbetical order)  ¢f the States in
the rcgion:

Yy one ofticzr of Bureau of Yechuical Ecu-
cation. aut below the rank of a Deputy
Secretary Departmetnt  of  Education,
Governiment ct india—Member
ex-officio; - -~ :

n2

(h) one Adviser of the Bureau, Regional
Committees, All India Councii for
Technical Education (ex-officio); and

(i) Regional Officer of the Ilegional office,
ex-officio.

(2) The Regional Officer cf the Regional Office
concerned shall be the Member-Scerctary of the
Regional Committee of that region.

4. Term of office.—(1) The term of office of
the Chairman and other membebs, except
the ex-officio members shall be thres, years {rom
the date of constitution of the Ccmmittce.

(2) The Chairman and members shall be eligi-
ble for renomination.

(3) Any casual vacancy in the cffice of the
Chairman or any other member arising by rea-
sons of his death. resignation or, if the member re-
presents an interest, on ceasing Lo represent sush
interest, shall be filled by the Courcil.

(4) The Chairman or any other member appoin-
ted under sub-regulation (3) shail hcld cfice for
:he remainder of the term of ofiice of the person
in whose place he is so appointed.

5. Power of the Committee to associate par-
sons:—(1) The Regional Committes may associate
with itself any person whese assistance Or expert
advice it may desire to obtain in performing any
of its functions.

(2) A person asscciated with 2 Regional Com-
mittee under sub-regulation (1) for any pumose

(V)

‘

toht to i
mmiites  relevant o s
10 right to vole oo o

sittee and snall nop b oo
t

her purnose.

13, Trhe Chairman of the Rozia 22
sizait consult the Chaitrman of e 20 Ine cil
icr Technical Education the cse~vinpon of  any

gerson under sub-regulation (1.

6. Functions of Regional Comminezes. —The
. 1

(1) to advise and assist the Council in aif
aspects of planning. promoting and regu-
laung Technical Education within
regicn;

(i) to assist and consider the recommenda-
tion made by the Task Force aopointed
by the Bureau Regional Committee of
the council and make I's recerimenda-
tion to Bureau Regional Committez
thereon on the proposals received from
various State Governnients, Universities
and other agencies for—

(a) establishment of new Institutions;

(b) introduction of new programmes:

(c) increaseldecrease  in the intake
capacity;

(d) closing of Institutions or discentinuing
any programme Or COurse;

(iii) to assist in monitoring and implementa-
tion of the norms and standards in Tech-
nical Education Programmes of the
Council and other recommendations or
decisions of the Council: :

(iv) to assist the Bureau of Mun-Power zud
Carcer Development of ihe Ceuncil in
the survey of technical insiituticns—tech-
nical man-power assessment and in dev-
loping and collecticn cf cata base;

(v) to ussist the Council in Quakity Impiove-
ment Programmes designzd by the Coun-

cil from time to time:

(vi) to assist the National Board of Accredita-
tion of the Council whenover required:

(vii) to carry out any other *vork assianed T

the Council .
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